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(b) Statement by Government
accepting the above Report.

(c) Statement giving reasons
for the delay in laying the papers
mentioned at (a) above. [Placed
in Library. See No. LT-45/91].

IV. (a) Annual Report and Ac-
counts of the Saha Institute of Nu-
clear Physics, Calcutta, for the year
1982-90, together with the Auditors’
Report on the Accounts.

1) Statement by  Government
accepiing the above Report.

‘¢) Statement giving reasons f{or
the delay in laying the papers men-
tioned at (a) above. [Placed in
Library. See No. LT-44/91].

V. A copy (in English and Hindi)
of the Department of Atomic Energy
Notification G.S.R. No. 129, dated
the 2nd March, 1991, publishing the
Atomic Energy (Control of Irradi-
ation of Food) Rules, 1890, under
sub-section (4) of section 30 of the
Atomic Energy Act, 1962, together
with a stetement giving reasons for
the delay in laying the said notifi-
cation. [Placed in Library. See No.
LT-40/911.

VI. A copy each (in English and
Hindi) of the following Notifications
of the Ministry of Personnel, Pub-
lic Grievances and Pensions (De-
partment of Personnel and Train-
ings, under sub-section (2) of sec-
tion 3 of the All India Services Act.
1351 —

(1) G.S.R No. 56 dated the
28th January, 1991, publishing the
Indian Police Service (Pay) First
Amendment Rules, 1991

(2) G.S.R. No. 57 dated 26th
January, 1991, publishing the All

India Services (Death-cum-Re-
tirement Benefits) Amendment
Rules, 1991.

(3) G.S.R. No. 101 dated 16th
February, 1991, publishing the
Al Indig Services (Death-cum-
Retirement Benefits}  Second
Amendment Rules. 1991.

(4) G.S.R. No. 125(E) dated
the 5th March, 1991, publishihg
the Indian Forest Service (Fiza-

tion of Cadre Strength) Amend-
ment Regulations, 1991.

(5) G.S.R. No. 126(E) dated
the 5th March, 1991, publishing
the Indian Forest Service (Pay)
Amendment Rules, 1991,

(6) G.S.R. No. 240(E) dated
the 26th April, 1991, publishing
the Indian Police Service (Pay)
Second Amendment Rules, 1991,

(1) GS.R, No. 246 dated the
13th April, 1991, pub]ishing the
Indian Forest Service (Fixation
of Cadre Strength) (Second)
Amendment Regulations, 1991.

(8)G.SR. No, 365 dated the
22nd Jupe. 1991 publishing the
Indian Policg Service (Figation
of Cadre Strength) Amendmént
Regulations, 1991.

(9) G.S.R. No. 366 dated the
2and June, 1991, publishing the
Indian Police 8ervice (Pay) Third
Amendment Rules, 1991.

(10) G.S.R. No. 226(E) dated
the 19th April, 1991, publishing
the Indian Police Service (Ap-
pointment by Promotion) First
Amendment Regulations, 1991
{Placed in Library. see No.
L.T-41/91]

I Notification of Ministry of Finance

(Department of Economic Affairs)

11. Notification of Industrial Develop-

ment Bank of India.
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[Shrimati Margaret Alva]

1. Notifications of the Ministry of
Finance (Department of Econo-
mic Affairs)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SHANTARAM POTDUKHE):
T lay on the Table—

I. A copy (in English and Hindi)
of the Ministry of Finance (De-
partment of Economic  Affairs)
(Banking Division) Notification
G.S.R. No. 1207(E), dated the
26th December, 1988, publishing the
Industrial Finance Corporation
(Amendmen*) Rules, 1988, under
sub-section (3) of section 43 of the
Industrial Finance Corporation Act,
1948. [Placed in Library. See No.
LT-104/91].

II. A copy (in Einglish and
Hindi) of the Industria] Develop-
ment Bank of Ind‘a Notification No.
6583-RPD, dated the 10th Septem-
ber, 1990, publishing the Industrial
Development Bank of India Gene-
ral Regulations (Amendment) Re-
gulations 1990, under sub-section
(4) of section 37 of the Industrial
Develobment Bank of India Act,
1964. [Placed in Library. See No.
"LT-103/911.

III, A copy each (in English and
Hindi) of the following Notifica~
tiong of the Ministry of Finance
(Department of Economic Affairs),
under sub-section (3) of section 15
of the Government Savings Banks
Act, 1873:—

(i) G.S.R. No. 191(E), dated
the 27th March 1991, publishing
the Post Office Time Deposit
(Amendment) Rules, 1991.

iy G.S.R. No. 190(E), dated
the 27th March, 1991.. publishing
the Post Office Recurring Depo-
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sit (Second Amendment) Rules,
1991.

[Placed in Library, See No. LT-

100/91].

SHRI A. G. KULKARNI (Maha-
rashtra): Madam,... (Interruptions)..

JAYANTH]I NATA-
Madam.,. ..

SHRIMATI
RAJAN (Tamil Nadu):
{(Interruptions) ...

SHRI DIPEN GHOSH (West Ben-
gal): Madam,... (Interruptions)...

SHRI V. NARAYANASAMY (Po-
ndicherry): Madam,. .. (Interrup-
tions) ...

THE DEPUTY CHAIRMAN: Just
a minute, please...(Interruptions)...
Just a minute, please, .. (Interrup-
tions) ...I have to allow Mr. Mathur
because that is a matter on which 1
gave an assurance to the House....
(Interruptions) ...I must allow him
first. . . (Interruptions) .. .All of you,
please sit down...(Interruptions)...

... 3T AERT g ?

Fro THAEY qogn (Ta7 ¥ew) :
ggd 9gg qA Ao T, .
(zrem) #vwr feT faem dw
g
<

THE DEPUTY CHAIRMAN: Mrs.
Satya Bahin, please sit down...(In-
terruptions) .... Mr. Pandey, don't
do that...(Interruptions)...I have
some official business, Let me finish
that first... (Interruptions)...No. I
will not perm‘t any of you. This is
part of the Paperg laid. So, all of
you, take your seats...(Interrup-
tions)...I will allow you, but not
now. .. (Interruptions) ...You see, 1
gave an assurance. .. (Interrup-

tions) ...

.. T FgH ST ¥ 2E vy
w@r g7 8 fox T2 Ay FY oy
fer o1 g9 ¥ ) T faqur F a7
FT @ &1 A S T ... (aUA)
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il S§ &g § mw
FT W E 149 §
(srew) oF faae o9

T e

STEY. . .

afst |

.. (Interruptions) ...Let me finish.,.
(Interruptions) .. .Nothing will be al-

lowed till I finish fthis... (Interrup-
tions) ...

oY g 9T gufag | T
Yor ¥ @ ooy § ar vaF fawr §
GRS

it smEtw ware WYY (/97
S2W) 1 &Y fa e FGTT W e ot
%mma%qaaqrgwq'aﬁa
g 9q qua faae@ &t s7reT Ad F
W 9T | YR w & arfe
g ey €1 #w1E7 qen fw 30 w4
g5 1 F gear Aggr § 5 sy
I WA FT OGN FwaAr A adf
377 .. (wqgw) gl 47 HA
T qH % qA # 95T a1 g g7
uagerawA et fgar & 1 afy ady
fag % ar ara‘r a8l feq g o Ty
-1 498 4/ q AT AT
g

i wa swiw  weEw (VAT
JRW) ¢ WO TEN SElEwA  fREr
T |

awzmtwfa a7 SRI O
T F s @ g-g I

SHRI SATYA PRAKASH MALA-
VIYA: Madam, you had said the other
day, “I will ask the Minister to come
out with a statement tomorrow.”

o8 W G ATF AF

Suawmfa : e FWA ST gl
o F T, ..

First of all, there was so much of
Zerc Hour hangama that nothing
could be done and then Shrimati
Jayanthi Natarajan started speaking.
So, I did not want to stop her speech
and call Kesriji to come and give his
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explanation. . I had given him permis-
sion to go back saying that I would
ask him to give the explanation later,
He is ready with it and he will take
the House into confidence now. So,
we shall take' up the Special Men-
tions.

SHRI A. G. KULKARNI: Madam,
you had permitted me ... (Interrup-
tions)...

Tro THATHT A0S : {SH, 20 T
TET 7 fadw [ w@ §

SHRI A. G. KULKARNI: Madam,
you had permitted me ... (Interrup-
tions) ...~

THE DEPUTY CHAIRMAN: Just a
minute, please ... (Interruptions) ...
All of you, take your seats... (Inter-
ruptions)...

...uF fgaz 9vgg ST g
dfsg 1 ow fade =gf7a, mv @
g+ g S dETT orosIrwR E. ..

Chairman Saheb has given permission
for some Special Mentions and those
matters which have been allowed for
Special Mentions, I won’t allow them
to be raised during the Zero Hour ...
(Interruptions) ...

THE DEPUTY CHAIRMAN: Other-
wise there is no point in asking for
Special Mentions. (Interruptions)

The gold matter is also there. I will
permit you at that time. I know that
the gold matter is already permitted. I
will ask you to speak. (Interrup-
tions)

siteelt war afga: (977 SaW)
aw & g ¥, .. (swaaE)

awewiafa: 78 qrE AT AE
9ITIT |

SHRI DIPEN GHOSH: Madam, I
have a submission. (Interruptions)

THE DEPUTY CHAIRMAN: T will
permit. Okay? (Interruptions)
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Mo THAFT QI : qgEy:, fag
g ¥ W A quog foa s v
g .. (=qgw) W A7 § M
i AqE H Ay §, q8 wd-ad
TN ARY | ... (sggEw) Ay
FFnHU AJT O 9@ ey
T gawgidr =7 §. . . (qama)

ot AwT qare fag: (fagie) ag
faaga ora SRR SR EL
€I AT TEOE 1L .. (suwaw)

1> WAFT qrosg ;. dgc W
gra fafiee™ ¥ %27 ¥ anaz i fe
qifam st §1 TFoqToste  faa
ST, g gAAT g § oag sen
Ta W FE W AA BT AG g
T3, .. (magw)  SIUEE qEA
FH ©¥ W | (emamw) TATE
FC BT wga gy g f
Aeqi 47 wagrEr A # g sre
ST e aq gn, Fawy gaifes fear
RILSIN C: 51 )

Seawafa ¢ ST ST, g5 SiEd
I am not allowing. What you say
il not go on record.

DR. RATNAKAR PANDEY:*

THE DEPUTY CHAIRMAN; 1
said it very clearly that Special Men-
tions which the Chairman has per-
mitted. .. (Interruptions) If you want
to say anything, let the Members who
have taken pains to give a Special
Mention, have the privilege to raise it.
You cannot just get up and raise any
issue you like. Otherwise what is the
use of having Special Mentions?
Please understand the difficulty...
(Interruptions)

SHRI V. NARAYANASAMY:
Madam, let me raise a very serious
matter., The assassins of Rajiv Gan.
dhi are in Delhi. 'The Government
is having a surveillance at the air-

*Not recorded
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ports, but there are other roates
also which are . (Interruptions)
Madam, it-is a very serious matter,

This report has come. (Inferrupt.oms)
SHRI A. G. KULKARNI: Madar ...

THE DEPUTY CHAIRMAN' “our
matter has come as a Special Mer.ijon.
I will permit you at that timc. Is it
about the Mandal Commission? (¥n-
terruptions) I will allow it. (Intevirup-
tions) So you are recored. Now., don't
speak without my permission.

Let me organize the House, plcase.
Now, it is over.

SHRI V. NARAYANASAIIY:
Madam, the assassins of Rajiv Gendhi
are in Delhi. (Interruptions) 1 -rant
the Home Minister to ...

THE DEPUTY CHAIRMAN: The
Home Minister is not here.

SHRI V. NARAYANASAMY: I
want the Home Minister to seal the
border so that these people cen be
arrested. There are other escape
routes. 'They have to be vigilant.

THE DEPUTY CHAIRMAN: Please
take your seat.

SHRI V. NARAYANASAMY: They
have got vital clues. They ar: the
prime suspects.

THE DEPUTY CHAIRMAN: Don’t
repeat it again and again. I have
understood you. Please take  vour
seat,

SHRI V NARAYANASAMY: I
want the Home Minister to be seri-
ous. .

THE DEPUTY CHAIRMAN: He is
not here.

SHRI V. NARAYANASAMY: I
want them to arrest these people im-
mediately. They are in Delhi today.
That is the press report.

THE DEPUTY CHAIRMAN: Yes,
Kesriji. F



